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accommodated in two hostels of the Train-
ing Institute in the HEC Colony so that 
adequate protection could be given to these 
families. At present about 500 families are 
still staying in these hostels. These families 
were provided by the management with 
free food, milk, fuel, etc., from 25th 
August, 1967 to 15th October, 1967. There-
after assistance has been given to 
these employees by-

(i) treating the absence of these employees 
as special ,asual leave from 22nd 
August, 1967 to 15th October, 67. 

(ii) paying salaries to these employees 
during their absence from duty and 
advancing two months' basic salary. 

(iii) Payment of an eX-firalia payment of 
Rs. 500 in each individual case of 
loss of life and waiving of recovery 
of all advances and outstanding 
amounts due from employees killed in 
the disturbances, except where advances 
were made for purchase of motor cars 
and immovable properties. 

(iv) providing jobs (0 one dependent 
member of the family of a deceased 
employee_ 

The total expenses incurred by way 
of relief and rehabilitation to the 
affected employees and their families 
amounts to Rs. 5.14 lakhs. 

(c) Efforts arc being made by the 
management of the Heavy Engineering 
Corporation to disperse these Muslim 
employees to different sectors in the Ii LC 
colony. With such dispersal, and various 
other measures being taken, the Manage-
ment is making every effort to ensure 
that the different communities in the 
colony may live together in harmony. 

(d) Three Hindu employees who were 
affected by the disturbances were given a 
total sum of Rs. 950/-a8 salary advance. 

Mis. Dodsal (P) Ltd. 
1067. SHRI BABURAO PATEL: 

SHRI K. LAKKAPPA: 
Will the Minister of INDUSTRIAL 

DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
state : 

<a> the action taken against Dadsal 
Private Ltd. for contravening Section 
293-A of the Companies Act by paying 

in exc'Css the sum of Rs. 23105 to the 
Congress Party in 1967 for the Elections; 
and 

(b) the reasons why definite legal action 
delayed in spite of the illegal act having 
committed as far back as in February, 
1967 and the assurance given in reply to 
Starred Question No. 570 on the 20th 
August, 1968 ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) and (b). The advice of the 
Ministry of Law has been obtained and is 
under study. 
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